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Paokai Haokip, Shri 
Parmar, Shri Bhaljibhai 
Partap Singh, Shri 
Parthasarathy, Shri 
PatH, Shri Deorao 
Patil, Shri S. B. 

Poonacha, Shri C. M. 
Pramanik, Shri J. N. 

Qureshi, Shri Mohd. Shaffi 
Raghu Ramaiah, Shri 
Raj nco Singh, Shri 

Raju Shri D. B. 
Ram Dhani Das, Shri 
Ram Subhag Singh, Dr. 

Ram Swarup, Shri 
Ramshckhar Prasad Singb, Shri 

Raua, Sbri M. B. 
Rao, Dr. V. K. R. V. 
Roy, Shri Bishwanath 

Saba, Dr. S. K. 
SaigaJ, Shri A. S. 

MR. DEPUTY·SPEAKER: Tile reslllt" 
of the division is : 

Aye. 53 ; Noe • .102. 

The motion was IIaga1ived. 

16.50 hrs. 
RESOLUTION RE: APPOINTMENT 
OF COMMISSION TO GO 'INTO 
CHARGES AGAINST 1HIlLAGIlOVP 

OF CONCERNS 

SHRI VISWANATHA MENON (ErDa· 
kulam): I move: 

"Having regard ,10 tbe seriousness of 
the charges that have been levelled 
agaiilst 1he Birla Group of concerns 
by very responsibleper&GDS iac\udinJ 
Members of PlU"liarnent, tbis House is 
of opinion that a Righ Powcr 
Commission should be appoinled by 
the Government to SO iaIo tIoose 
charges and recommend appropriate 
action." 

Saleem, Shri M. Yunus 
Sen, Shri Dwaipayan 
Sen, Shri P. G. 

Sethuraman, Shri N. 
Shah, Shri Sbantilal 
Shambhu Natb Shri 

Sharma, Shri Madhoram 
Shinkre, Shri 
Sinha, Shri R. K. 
Sinh a, Shri Satya Narayan 

Sinha, Shrimati Tarkeshwari 

Sonar, Dr. A. G. 

Supakar, Shri Sradhakar 

Sursiogh, Shri 

Swaran Singh, Shri 

Verma, Shri Prem Chand 

Virbhadra Singh, Shri 

Vyas, Shri Ramesh Chandra 

Yadab, Shri N. P. 

Yadav, Shri Chandra Jeet 

Sir, I move this resolution with the hope 
that the entire House will support the samo 
because it has become a serious matter in 
this country and especially among great 
many Congress Members themsem... This 
question has roused ~  to a great extellt. 
Many allegations have been raised and 
many have been proved. Many allegations 
have been raised by tho Congress MemIMrs 
themselves. Mr. Chandra Sbckbar, a 
Member of Parliament, and other Congress 
Members have come out OJH:Dly. 

For the past 22 years, this country was 
ruled by the Congress, and Mr. Birla. wilh· 
in such a short time, has built up his empire 
all Over this country. Birla's influence in 
every walk of life is clearly established by 
various charges levelled by Mr. Chandra 
Shekhar. Within three years' time, from 
Rs. 200 crores, Birla's ineoJDe bas riaea to 
Rs. 500 crores. 

AN RON. MEMBER: Toial assets. 
SHRI VISWANATHA MENON: Yes.: 

the total assets have risen to Rs. 500 crores. 

The following member also recorded their Votes fo; NOES : 
Sarvashri Basumatari atri!. Siteftlm'lEesri. 
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That itself has shown "ow much inftuence 
he has gained on the economy of this 
eouRlry. We claim that we are a socialist 
country and we are trying to have socialism 
in this country. but what is actually happen-
ing is this ; while an ordinary Indian cannot 
get even a rupee a day. such big monopolies 
have been built up by the party in power. 
the Congress. 

1 want to draw the attention of the 
House to the various allegations brought 
forward by Mr. Chandra Shekhar and they 
were discussed thoroughly in the Upper 
House. I do not want to go into each and 
everyone of these but certain allegations 
have been clearly established. The attitude 
takeD by the Government of India. especial-
ly by the Finance Ministry and the Minislet" 
in charge of company affairs. and the 
Cabinet itself. are in favour of Birlas and 
are against the interests of even the public 
seclor. I do not want to go into each and 
every allegation because I do not think that 
I will get enough time. Moreover. the papers 
have already been placed on the Table of 
the House. and tbese are with almost all 
the Members of the House. 

I want to draw the attention of the hon. 
Members to one important fact. Although 
we claim that we stand for the public sector. 
what we are actually doing is to nurse and 
shield lhe Birlas, and crushing the public 
ileClOr. I want to draw the attention to 
Ihat particular item given by Mr. Chandra 
Shekhar in his booklet, A Peep into Birla 
NOlISe. The three memoranda submitted to 
1M Prime Minister have been publisbed. 
and let me read the extract from ·that book : 

"Hindustan lusecticides itself is a 
public sec!or undertaking which is 
being run efficiently aud is making a 
profit. The country's annual require-
ments of DDT is about 7.000 tonnes. 
InL bas so far produced 2,800 tonnes 
and shortly it will be increasiug its 
production to 4,200 tonnes. Tbis 
public sector company bas submitted 

• a feasibility project for an additional 
4000 tonnes of DDT. While there is 
~  scope for HIL itself to 
expand and meet all our requirements 
since they are the only people who 
have the technical know-how, for 
ceaSO}S not easy to understand, a Birla 

company -Messrs Cetrtury Chemicals. 
-were give .. a licence by the ""inistry 
of Petrolellm and Chemicals ..... , " 
Mdisregarding tbeeffecl of such action 
011 JilL. II would be interesting to 
kn)w when the licence was applied 
for and how '1uicJrly it .. as ,..anted. 
Applications were 1Iot inYilec1 from 
any other company lief".., ,iYing the 
IlceRce. Evoo the application of H1L 
for expansion was not CMlsidered. In 
fact, they were disCOIIraged from 
expandiDl. In this conneot;on. the 
fol1owing two a!qlliries should be 
made: 

(il How CelKury Chemicals' licence 
applicltion happened to come and 
was approved and gratlled in great 
haste ? 

(ii) Why H1Lwas ~ to 
apply for their IIPpJicatiOQ >1!IIB not 
clIDSi<icred wllea IJoey wore alread)' in 
the liDeand wben tbey are tbe "nly 
people in India who have the neces-
sary technical -~  ?" 

AItboll!lb the Ceutral Govemment olaim to 
stand forlbe public sector, by ·tbeir own 
actWD, they have proved ~  _only 
suppoctiug Birlas and lbe p.ivllle sector. 

There is another item in the BoOklet 
ahout .falBifiClllion of 30C&UntS by BirIM: It 
says: 

"I say this becawIe I am mnilldod of 
the case of Ruby General Insurance 
Company and New Miatic ]osurance 
Co. Ltd., both belonging to the 'group 
of Birlas. As a reslilt of SmIle ·oom-
·J>IaintR aad some documetllary 
evidence being RuppJied to tbe 
Government, the Govemment 1rPPOin-
ted its own auditors to invesripte 
into the affairs of these tw\) 'com-
panies. Tbe conClusions IIl'ri¥ed at 
by these (Joyornment Auditors are 
siven Ilel6w:" 

SHRI D. N. PATODIA (Jalor.): Are 
you reading from 1he Governm ~  ~  1 

SHRI VISWANATHA MENON: J ~ 
reading from Mr. Cbandrasekhar', book, 

"New Asiatic InsaraneeCompany. 
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[Shri Viswanatha Menon] 
In concluding our report, we observe 

that there was a regular conspiracy 
amongst the staff and officers of the 
Head Office and Branches of I he New 
Asiatic Insurance Co. LId. to falsify 
the books of accounts systematically 
and manipulating profits from year to 
year for the purpose of showing a 
rosy ~  before the shareholders 
as well as the public. The mouds 
operandi adopted by the company in 
falsifying the books of accounts in 
several caseS is such that it could not 
be detected in normal course of 
checking." 

"Ruby Insurance Co. 

That the company has wilfully manipu-
lated and falsified the books of accounts 
from year to year both in Life as well as 
in General Department, and the Revenue 
Account and Balance Sheet for these 
.years do not represent a true and correct 
state of affairs of the company. 

In spite of all these conclusions, what 
happened? Only some junior employees 
were taken to task and transferred from 
these companies to other concerns of the 
Birlas. The Billas emerged in the eyes 
of tbe public as hOllest and straightfor-
ward people but only their employees 

. were blamed for such serious irregulari-
ties. I hope history will not repeat itself 
and instead of proseCuting any poor 
employee, the real culprit will be caught 
aDd brought to book. 

In this connection, I must say that the 
public in general and the Parliament in 
particular are left with a grievance about 
the manner in which these two Audit 
Reports on these Insurance Companies 
have been dealt wilh and disposed of by 
.the Government. Since there is no law 
of limitation in cases of fraud and other 
crimes, I suggest that these two reports 
be taken up again and the guilty should 
be brought to book without further 
delay." 

SHR! D. N. PATODIA: He is reading 
the whole book. He can lay it on the 
lable. 

SHRI S. M. BANERJEE (Kanpur): 
Sir, the audit reports of these two insurance 

companies were laid on the Table by me and 
Mr. Homi Daji who was an bon. member of 
this House. It was never disowned by Gov-
ernment. He is reading from those audit 
reports quoted in that book. 

MR. DEPUTY SPEAKER: I think the 
minister himself bas laid all these papers 01\ 
the Table of the House here (Interruptions). 

17 brs. 
SHRI VISWANATHA MENON: Sir, I 

will answer him. Although my Swalantra 
friend is so much anxious to defend the 
~  I would like to lell him that I know 
how to make a speech and he need not try 
to teach me all these things (Interruption). 

SHRI MADHU LIMA YE (Monghyr): 
You have a right to quote from anything. 

SHRI VISWANATHA MENON: I want 
to ~ certain other items to show that 
these Birlas are the worst crooks in the 
world. From falsification of accounts I will 
go to another more important item (Ir.ter-
ruptions). 

MR. DEPUTY-SPEAKER: Order, 
order. I want to make one request to hone 
Members. The time is very limited. The 
Mover of the Motion will therefore get 
hardly 20 minutes. Let him make his speech 
without interruptions . 

SHRI S. K. TAPURIAH (Pali): I only 
wish that he has the guts to complete his 
sentence outside in public. 

SHRI VISWANATHA MENON: I am 
going to quote only one more item to show 
the character of the Birla concerns, The 
heading is: "Fires at the time of recent 
raids and searches". It is said here : 

"On 15th June, 1967 several textile 
mills 01 the Birla Group were raided 
and searched. At that time there were 
two big fires in their concerns. One 
was in Manjushree Mills, Ahmedabad 
where they are supposed to have 
burnt and destroyed some cloth which 
they are manufacturing in the mill 
without the Textile Commissioner'S 
permission and against regulations at d 
law. The second·fire was in the go-
down of Saurashtra Chemicals, Bom-
bay, In this godown some records 
were kept and some more were 
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taken there only to be destroyed by 
fire." 

SHRI S. M. BANERJEE: And the 
third one was in Faridabad this morning. 

AN HON: MEMBER: That is also 
Birla's? 

SHRI RANDHIR SINGH ~  
That was burnt by Shri Banerjee's chela. 

MR. DEPUTY SPEAKER: It is not 
becoming of an hon. Member to refer to an 
accident in a Party Congress. If something 
were to happen to the hon. Member's Party 
Congress of this nature I would have said 
the same tbing. 

SHRI S. M. BANERJEE: Sir, I was 
not telling anything about the party. I have 
the greatest regard to the Congress Party, I 
bave not said anything about it but I was 
tnld-I do not know whether it is tru: that 
the entire food was supplied by a Marwari 
Relief Society. They supply food tn anaths 
or arphans (Interruption). 

SHRI VISWANATHA MENON: Sir, 
I have cited only three items from this book 
so as to show that the Birlas will not hesi-
tate Ie de anything in business. From falsi-
fication of accounts, if it comes to a question 
of search they used even to bum godowns 
so that records may not be taken. On this 
particular issue, I am not at all much both-
ered about all tbese things but I am bother-
ed about the attitude of the Government 
towards Birlas, especially the attitude of the 
eDtire Cabinet. I do not want to single out 
anybody. The entire Cabinet is responsible. 
That is why I mentioned about the Petroleum 
& Chemicals Ministry and other Ministries. 

With regard to the burning of the pandal 
and all that we have every sympathy and we 
are not at all in any way happy about that. 

Such an attitude is' not proper. My 
humble submission is that this question of 
Birlas must be considered above party poli-
tics, because it is a menace to this country. 
This octopu" has its legs all over India and 
it is sucking the blood of poor people, 
kiUing small industries and establishing 
monopolies. This octopus is doing enormous 
damage to the country. 

Why are the Government reluctant to 
come forward and institute an inquiry ~  

the working of the Birla concerns? Because 
of their own past experience they should 
have done it. If they had the courage, they 
should have themselves declared "we are 
prepared to order an inquiry". Instead of 
doing that, they are trying to shield the 
Birlas and run away from the issue by saying 
that such and such things have taken place. 

In tbe case of Dalmias this Government 
came forward with an inquirJ(. In tbe 
case of Mundhra tbey did not hesitate to 
come forward with an inquiry. So also in 
the case of Shri Kairon, Shri Biju Patnaik, 
Shri K. B. Sahay and Shri Bakshi Ghulam 
Mohanlmed. Now, what is the sanctity so 
far as Birlas are concerned? The only 
sanctity, so far as we can make out, is 
that Birlas are financing the Congress. Ac-
cording to our information, even for the 
Faridabad mela they have given something 
like Rs. 3 lakhs. ' 

SHRI RANDHIR SINGH; Sir, it is a 
baseless allegation. Not a penny has been 
received from the Birlas. It is wrong to 
make suoo a statement. It is baseless, 
preposterous and even malicious. 

SHRIMATI TARKESHWARI SINHA 
(Barh) : WeU, we have received as much 
as they bave received. 

SHRI J. B. KRIPALANI (Guna): An 
parties have received donations from them. 

But sir, actually the Congress itself is burn· SHRI VISWANATHA MENON: Not 
ing. The position in the Congr",," itself is, all parties. According to the admi,;sion 
I am sure if my hOI!. friends over there were or statement of the Minister, Shri F. A. 
given the freedom to talk about this, will be Ahmed, himself, between 1963 and 1966 
SUpJIOrting my resolution. But my informa- Rs. 38,25,651 were paid to the Congress 
tion i. that the whip has been issued and by the Birlas. For 1966-67 and 1967-68 
only such Members are going to speak wbo the corresponding amounts were Rs. 
~ ~  be 1 ~ ~  __ ._. __ ~  ... ___ ~~2~~ ~~  .. I,ts. ~ ~~~  ~~ ~ ~  
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[Shri Viswanatha Menon] 
About tbe Faridabad mela the rumours in 
Delhi are that tQey have already got 'Rs. 
3lakhs. 

SHR) RANDHIR SINGH: Sir, ) pro-
test against such baseless allegations. 

SHRI VISWANATHA MENON: 
want to know from the han. Minister, who 
is in charge of this discussion, whether 
Government are prepared to appoint an 
inquiry committee. Has some wisdom 
dawned on them now? Today it is a 
question of Birlas. Tomorrow it may be 
Tatas o.r some other big firm, a big mono-
poly which is inDueneing the political 
thinking and economy of the country. 'This 
is quite possible especially when only 75 
big firms are conducling tl:e show even 
DOW. 

My humble submission is, when such 
persons like Me. Cbandra Shekhar and 
otbers have come forward with such allega-
tions all these allegalions have not been 
brought by the Opposition but by their own 
people in the Congress-the only proper 
thing is tbat they should conduct an inquiry. 

In this respect, I want to say a word 
about the appointment of Mr. Rajagopal to 
coordinate evidence and' all that. Who is 
this Mr. Rajagopal ? 

AN HON. MEMBER: He is Bielas' 
man. 

SHRI VISWANATHA MENON: Mr. 
Rajagopal is one of the signatories of the 
Monopolies Commission's majority report 
wbich actually certifies the actions of the 
monopolists. He is a man who has identified 
himself with the monopolies of tbis country 
and that person has been appointed to door-
dinate evidence. My humble submisston is tbat 
such kind of an eye-wash will not be useful for 
the interests of the people. For ~  
even- tbose officials wbo are conected with 
the Central Government and connected witb 
t.ade business and all tbose people like Mr. 
Iyengar have been given offices after retire-
ment by private concerns. So, tbeir interests 
will be for the private concerns, the same 
Birlas and such people. 

The Ministry must come forward and 
say that we are prepared to conduct an 

inquiry. In Mr. Kairon's case, Dada 
Kripalaniji may remember, Pandit Nehru 
was against making an inquiry for a long 
time. All the officials were silent and 
nothing came out as all officials were pur-
chased. ~ when an inquiry was made 
everything came out. Just like that, in ~ 
case, if the Congress Ministers have any 
conscience, if they have any interest for the 
people, they must come forward and do it. 
Here, I want to conclude Il\Y speech with a 
quotation from Karl Marx. According to 
Karl'Marx: 

"Governments in the capitalist society 
are the executive committee of tbe 
bourgeoisie" 

See, the executive committee funclioning 
actively for the Birlas, Tatas and Dalmias 
and such monopolists. 

, In conclusion, I say, on the basis of the 
allegations made by Mr. Chandra Shekbar 
which have been placed before the House 
today and which have been brought in the 
Rajya Sabha, an ;,nquiry must be conducted 
and the culprits must be brought to book 
even if it is painful for some Swatsntra Mem. 
bers or some Congress Members. They must 
be brought to book. That is my bumble 
submission. 

MR. DEPUTY SPEAKER Resolution 
moved: 

"Having regard to the seriousness of ' 
1M charges that have been levelled, 
against the Birla Group of concerns by 
very responsible persons including Mem-
bers of Parliament, this House is of 
opinion that a Higb Power Commission 
should be appointed by the Government 
to go into those charges and recommend 
appropriate action. 

There is an amendment by .Shri S. M. 
Banerjee." 

SHRI S. M, BANERJEE: I move: 
"That in the resolution,-
add at the end-

"and the Commission should be 
instructed to submit its report within 
three montbs." 
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MR. DEPUTY SPEAKER: Now, 
would request the hon. Member 10 bear in 
mind the time-limit. We have got today 1 
hour and 15 minutes left. It will automati-
cally go over to the next day. Looking at 
the list with me, I will permit not more than 
10 minutes each. Shri Shantilal Shah. 

~ ~~ ~  fro 5I'«IT<f 
ll"l! ~ ~ ~  l!lf fiT i'l<; If .;ih 'fi ~ 
<rn rn ~ ~1  ~ mmr ~  ~ ~ ~  
it; ~ ~1  ~ err 10 flRc if ~~ 9{f 
~ ~~ I it ~ ~ ~ ~ ~  
Rll"T ;;rm ~ I 

MR. 'DEPUTY SPEAKER: Lei us see. 
About such Members 'who are not in a 
position to state their case precisely, we shall 
see. But the time limit is there. 

SHRI BAKAR ALI MIRZA (Secund-
erabad): Let the Government make a 
statement whether Ihey are accepling the 
inquiry or not. Then, the discussion will be 
meaningful 

MR. DEPUTY-SPEAKAR: After all, it 
is a debaie. Government will come forward 
with their proposals when they reply, not at 
this stage. 

SHRI TENNET! VISWANATHAM 
(Visakhapatnam): May I submit in a case 
like this it is something like summons case. 
It will be better if Government gives its 
opinIon. Then, it will ·be easy for the 
Congress as well as the ·Opposition and the 
Independent Members like me to speak on' 
it. Without knowing the mind of the 
Government, the debate will not 'be mean-
ingful. 

My submission 'is that if you follow the 
procedure which I have suggested, then there 
will be life in the debate; olherwise, there 
will be no life. 

MR. DEPUTY SPEAKER ;May I point 
this out? All the members are aware that the 
whole maaer was ,dehated in the other House 
at full length and Government has said some 
thing there. The members may bear that ;n 
mind. 

SHRI TENNET! VISWANATHAM: 
Much water has flowed under the bridge 
since then. 

MR. DEPUTY-SPEAKER Mr. 
Shantilal Shah. 

SHRI SHANTILAL SHAH (Bombay-
North-West) : I submit sir, that this is a futile 
Resoultion and I will state my reasons. One 
purpose in bringing forward this Resoluton 
may be that some political parties have a 
grievance that the Birla. have paid some 
lakhs of rupees to the election fund of the 
Congress. Is it any offence under any law 
in this country for somebody or a group of 
persons or a company to pay moneys to a 
political party? Or is it an offence for a 
political party to accept funds for i:s election 
campaign? As long as it is legal, nothing 
,,:rong seems to have been done. (Interrup-
tions) The motive behind this Resolution, 
therefore, is either to censure the Government 
or to terrorise either the Congress Party or 
the Birlas so that if they make enough noise 
about it here, in future, the Birlas may' 
not give funds. If that is the motive, then 
it is a very bad motive. But I want to point 
this out. In the last General Elections, it was 
the Congress which put up a candidate 
against Mr. Bir/a. There is an hon. Member 
here by name Mr. Birla. I do not know whe-
ther he belongs to the Birla group. (Interrup-
tion) I am told that he is a member of the 
Birla Group. It was the Congress Party which 
fought against Birla.. Of COurse it was a 
misfortune that it lost. Even if Congress has 
taken the money. it had the courage to fight 
them.' No other p3rty has done this. 

Now I come to the Resolution. Irrespec-
tive of the facfthat it has beeD reported that 
Government has taken a decision not to 
appoint a Commission, let us see what this 

~  seeks to achieye and whether it 
will at all achieve anything. My submissi.>n 
is that this Resolution will not achieve any 
purpose Firstly, under what law is the 
Commission going to be appointed, this 
Resolution does not say. But I presume 
that ·it is intended that there should be a 
Commission UDder the Commission of In-
quiry Act. If, in pursuance of this Resolu-
tion, a Commission is appointed, that 
Commission will be challenged, because the 
Act lays down that there must be a definite 
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matter to be investigated by the Commisson. 
What definite matter has been indicated in 
this Resolution? It merely says, ' ... charges 
levelled against the Birla Group of concerns' 
and not even one charge has been specified 
for being investigated. What is suggested is 
that there should be an inquiry against the 
Government - an inquiry to decide whether 
the Governinent is right or wrong. Then 
what is the point in asking for an inquiry 
into Birlas affairs ? 

Two cases have been cited: one was in 
respect of falsification of accounts and the 
other, burning of certain documents. Burning 
of a document is not an offence. If it is 
destroying evidence, then only it is an 
oIfence. A man can bum his own documents 
and no mischief will have been done by that. 
But if it is destroying evidence which can be 
used in a court of law, then it may be a 
criminal offence. 

It has been laid down by courts time 
and again that a Commission under the 
Commission of Inquiry Act cannot be appoin-
ted for the purpose of collecting evidence 
so that a prosecution can be launched there-
after. No person can be compelled to give 
evidence agai""t himself. When such a clause 
was put in another inquiry commission, the 
Bombay High court struck down that clause 
and said that that part of the inquiry was 
illegal. 

If a Commission were to be appointed 
to inquire into these two charges, that Com-
mission will fail, because, there is no definite 
purpose and secondly, it is a misuse of the 
powers of the Commission to hold an inquiry 
in order to collect evidence, so that prosecu· 
tion CoUld be launched. On both these counts, 
the Commission cannot work. 

What do they want? Do they 
want a speedy remedy or do they want 
that this matter ~  drag on? 
Which Commission has reported within 
2 years? Any Commission appointed will 
take at least 2 years. In between before 
the Commission starts its work, there may be 
a writ petition which may go from the High 
Court to the Supreme Court and another 2 
years. Therefore, if a speedy decision is 
wanted, this appointment of a commission is 
not going to serve the purpose. What is 

necessary is : if there are charges, then it is 
for the Government to prosecute them. If 
the Government does not prosecute, then it 
i. for the opposition to bring a censure 
motion,or a no-confidence motion against the 
Government. The appointment of a com-
mission of this nature is not going to serve 
any purpa;e .. either a prosecution or other-
wise. There have been prosecutions agains t 
the Birlas. Some of them bave succeeded 
and some of them have failed. (Interruptions) 
I am not ,being educated by these interrup-
tions. Birlas is a monopoly, a biB monopoly. 
If they have done anything which deserves 
convIction or prosecution, certainly the 
Government can do it. Why ask this Govern-
ment to do it? There is a government in 
Bengal and Birlas have their offices in Bengal. 
The Government of United Front in Bengal 
can certainly prosecute them. Why not you 

, ask the United Front Government to prose-
cute the Birla. if there is a case to prose-
cute them. (Illferruptions) 

SHRI J. B. KRIPALAN I: Because they 
are also getting money from the same 
quarter. 

SHRI SHANTILAL SHAH: When 
the first Communist Ministry came into 
existenoe in Kerala, they made an agreement 
with the Birlas and the agreement of all 
things said that they will never allow labour 
to raise its head, (Imerruptions). The 
only -inference ODe can draw is that when 
that agreement was made, the Communist 
Party in power had .ome monetary consi-
deration, When that consideration failed they 
are raising a hullaballoo about it and trying 
to pass on the huck to somebody else. My 
submission is that if there is any offence, 
let them be tried. If there is any hreach of 
the company iaw, there is the Company law 
under which there can be prosecution. Appli-
cations can be made to the Government even 
by a minority shareholder for the appointment 
of an administrator. They can appoint 
inspectors under the company law who can 
inspect the affairs of the company alid make 
a report. What is that thing which this 
Commission can do which cannot be done 
otherwise by other procedure. The purPose, 
therefore, is just to have a pUblicity stunt 
and keep the pot boiling. ·If the Birlas have 
grqwn into a monopoly and a big monopoly 
if that monopoly has to be broken, there 

is a Bill which IS now before the Rajya Sabha 
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and wbich will be coming before this House, 
tbe Restriction of Monopolies and Restric-
tive Trade Practices Bill. Does the Birla 
Group fall within that Bill? As far as I 
understand - I do not know them so well 
and I do not know them so closely--there 
is not one Bi ria Group. there are 3 or 4 Birla 
Groups. It may be that they combine 
with each other and sometimes against each 
other, but to lump all the Birlas together is 
neither fair to them nor to this House. 

My submission, therefor is that a special 
oommission of enquiry only means procedure 
of delay. Further that inquiry will not be 
a judicial inquiry. The commission can-
not convict or they cannot acquit. After 
the Commission has made a report, another 
prosection must start either under the 
Companies Act or under Cr.P.C .. What then 
is tbe purpose of tbis Commission ? 

If there is an offence. let them be prose-
cuted and if this Government does not start 
the prosecution. let them start it in Kerala. 
let them start it in Bengal. Why bring it 
here? (Interruptions) This a publicity politi-
cal siunt in tbepart of the Communist 
Party. (Interruptions) 
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SHRI R. D. BHANDARE (Bombay 
Central): I am certain that if I am to 
speak in this debate, there is likely to be 
misunderstanding. But after hearing the 
two speeches from the Opposition, I am 
compelled to intervene with a few words. 

SHRI DHIRESWAR KALITA (Gaabati): 
To defend Birlas. 

~  R. D. BHANDARE: No ques-
tion CJf defending Birlas. I am not coacem-
td with Birlas or any other persons. 

I think Shri Madhu Limaye ~  

ground beyond the Resolution Itself. ~  
of speakill8 to the Resolution, he spoke 
about Shri Morarji Desai, the Deputy Prime 

. Miaister, a..d the Prime Minister. Is this 
the way to carryon a debate? I shall 
speak on the Resolution beCore the House. 

I opp05C this Resolution. The Mover 
may baye mO'Ved it with the best of 
intentions. 

SHRI J. B. KRIPALANI: With the 
best oC \motives. he has done the wrong 
thing .• 

SHRI R. D. BHANDARE: On Cactual 
grounds, on legal grounds, this Resolution 
sheuld not have been moved. 

SHRI P. GOPALAN (Tellicherry): 
Mn'ro;a1 " ... ""n .. ~ .. "'",,-
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SHRI R. D. BHANDARE: Moral there is any fabrication or falsification of 
grounds also, so far as this forum is 
concerned, 

It is true that sometimes we speak on 
some subjects which are not germane either 
to ·the political life of the country or to 
raising and making strong the moral fibre of 
tbe peop!e. So far as facts are concerned, 
I would certainly appeal to Government to 
examine them. Government have already 
made their position c!ear. Therefore, I do 
not hesitate in making the appeal. So far 
as the facts are concerned, they should 
certainly be examined by Government. Mter 
that, I hope they will show courage, as is 
mentioned so often, ad nauseum. that if 
there are faults. failings or legal breaches, 
they will take the legal action. In fact. in 
certain matters, they have done so. It is. 
therefore, no use mentioning certain facts 
and demanding a Commission. This is not 
the forum for it, Of course, for the purpose 
of drawing attention of the Government, of 
the whole world, such matters may be 
discussed, but it is Government wbicb has 
ultimately to go through the facts. Mter 
ascertaining the facts-as in these cases, 
Government has done-it is the Government 

~  has to launch a prosecution against 
the particular person. 

On the legal question, is this the proper 
forum, the proper method, by seeking by 
vote of the House the appointment of a 
Commission? Which is the au,hority which 
!,ppoints a Commission ? • 

AN HON. MEMBER: Government. 
SHR! R. D. BHANDARE: Ultimately, 

it is Government. I am dealing with the 
legal aspect. Had it been mentioned that 
a Committee be formed of members of the 
House to go into the question, I could have 
understood it. But ultimately it is Govern· 
ment which has to appoint a Commission 
for the purpose of making an inquiry and 
hoUing a particular person or company 
responsible. 

.AN HON. MEMBER: The House'can 
discuss it. 

SHRl R. ~ BHANDARE: If at all 
there is any offence committed, it is eitber 
for Government or for the shareholders of 
&be comuany to take appropriate action. If 

accounts, any shareholders can under the 
company law launch a private prosecution. 
I do not want that the shareholders should 
wait for Government to act. They can 
themselves do it. That is the position. 
Therefore, I had taken courage to speak on 
this purely legal aspect. Therefore. I doubt 
very much whatever we had accepted the 
procedure that after framing certain charges 
they are sent to the Government. The 
Government is under no obligation to accept 
those charges. It is not an impeachment 
proceedings as such. The Government had 
already come forward to say unequivocally 
and in unambiguous terms that wherever 
there was any breach of the law Government 
would certainly launch a prosecution. In 
view of this I think this resolu.inB has DO 
meaning ; and it will not serve any purpose, 
even the purpose for which he had moved 
or even the purpose of those friends who 
are out to launch some prosecutions against 
Birlas. With these words, I oppose the 
Resolution. 

SHRI LOBO PRABHU (Udipi): I also 
like to congratulate Mr. Viswanatha Menon. 
for a different reason., He has today initia. 
ted_a debate which, I feel, will end for li\ood 
and which will give a quietus to the charges 
against the Birlas. He has chosen two 
particular instances of great inJportance 
against the Birlas I am afraid he has not 
taken the trouble to see the papers laid on 
the Table of the House this morning. If he 
had taken that trouble he would have found 
out the position in respect of tbose two 
charges. The first finding is tbat the fires 
that broke in those· mills were not to destroy 
any c10lh ; they were accidental and destory. 
ed only a little cotton. That was the finding 
of the Textile Commissioner. 
1 ~ brs. 

[SH.III R. D. BH&NDARB in the Chair] 

The second case is about the Ruby 'and 
National Insurance companies. That had 
been met by a report: it was examined by 
tbe Additional Solicitor General and the 
Additional Solicitor General found that 
there was no case against those two com· 
panies. On ~  other hand. Governsnent 
proceeded to appoint two very distinguished 
people to the directorate of tho ... companies 
Shrl S. N. S:n. ~  for the central 
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[Shri Lobo PrabhuJ 
Government in Calcutta and frof. B. N. Das 
All those persons are as honest as any of 
our good .friends. 

SHRI S. M. BANERJEE: What about 
the audit report? I request you to read 
the proceedings of the House for so many 
years. Even Pandit Nehru refused to lay 
a copy of the audit report on the Table of 
the House. 

SHRI LOBO PRABHU: Three minules 
of my time has been taken; I should be 
given that time. 

MR. CHAIRMAN: You need not take 
notice. 

SHRI LOBO PRABHU : I do not take 
notice but you must not allow them; it is 
your duty to give me my time. 

"It would be observed that the reports 
of the auditors received the most careful 
consideration and the decision that no fur-
ther action was needed was based on the 
advice of the Solicitor General"-that is the 
position. 

SHRI VISWANATHA MENON: All 
ihe allegations have been explained away. 

SHRI LOBO PRABHU : Two grave charges 
are therefore dismissed on the basis of this 
very document. I am coming to the third. 
He relies a great deal on Mr. Chandrasekhar. 
I am afraid he does not know what poor 
opinion Mr. Cbandrasekhar bas of the 
Communist Party in Kerala. I shall read 
that for the benefit of tbe bon. Member. 
This is in respect of the bamboo deal in 
Kerala. This is what he says: .. "Birla's 
capacity to enlist the sympathy of the 
Communist Government ..•••• " The word 
used is mild-'enlist the sympathy'. Now 
if you are going to be enlisted for Mr. 
Birla, what right have you got to say that 
Mr. Birla is this and that (Interruption) I 
would like to say, that if you mean any 
business--(Interrpution.) 

MR. CHAIRMAN: Why don't you 
allow him to proceed? Let him speak. 

SHRI LOBO PRABHU: They must 
proceed from this explanation. All these 
comp·aints have been referred to various 
authorities-the licensing committee, the 

Income-tax Commissioners, etc. If you are 
not satisfied with this, if you find fault with 
any of this, then only would you be justified 
in pressing these complaints. 

Now, in respect of the particular reso-
Iution\ about a Committee-Mr. Shantilal 
Shah ,"1d yourself have said enough-I 
would only like to say that if you are an-
xious-and I am anxious-to keep Birla 
where he sbould be, do not appoint this 
Committee. You are going to frustrate the 
very purpose of the discussion. Mr. Shanti-
lal Shah has mentioned two years, but I 
think it will ~  more. All these proceed-
ings "hich have been initiated by Govern-
ment will stop. And therefore, if you really 
mean business, let care be taken from the 
point of view of the report. 

I have got to make two more points. 
One is this I am very sad this House is 
being used in this way. No doubt this is a 
House where anything can be said, where no 
action qn be taken for defamation. But is 
this House going to ruin the employment 
opportunities of lakhs and lakhs of people? 
(Interruption) I am saying this because Mr. 
Birla's case is typical. Our good friend 
Shri Viswanatha Menon mentioned that 
Tata might come. I am not for protecting 
Tata or Birla, but this is a place where. they 
should be assailed. This is a place where 
they cannot reply, and this is a place where 
all kinds of extravagant charges can be 
made, like the charges they have brought 
here. Do not allow this House to become 
a House against the interests ef the people. 
Mr. Birla has provided employment for 2.5 
lakhs of persons. Have you people provid· 
ed employment to a single person? On 
the other hand, what have you done? You 
have reduced employment opportunities; 
they have caused strikes and caused tbe 
flight of capital. You are troubling the 
people, not Mr. Birla who gives employ-
ment. (Interruption) 

SHRI RAMAVATAR' SHASTRI 
(Patna): You are worshipping him like 
God. 

SHRI LOBO PRABH)J: I am not 
worshipping him like God. But you wor-
ship ignorance. I am going to tell you this. 
It is you people who have caused tbe flight 
of capital and yet you bring in charges like 
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this against Mr. Birla .and against Mr. So-
and-so, so· and-so. You are causing unem-
ployment to exist in this country. You are 
the enemies of the people and they will not 

~  it. (Interruption) 

Now, I am not sparing the Congress 
Government either. I have given the Com-
munists what they deser've; perhaps a little 
less. I give the Congress Government a 
little too. If Mr. Birla has been able to 
do this, if Mr. Birla has been able to obtain 
so many licences, if Mr. Birla has been able 
to evade income-tax, it is be.cause you have 
introduced the Statist system of Government 
You have taken over the business of this 
country; you have ~  ; you hay. the 
State enterprise. You are providing Mr. 
Birla with all the opportunities to take 
advantage of it. 

SHRI AMRIT NAHATA (Barmer): 
What about cement de-control? (Interrup-
tion) 

MR. CHAIRMAN: Order, order. Let 
there be no cross-talks. 

SHRI LOBO PRABHU: The Congress 
Government has to seriously think whether 
they should have these controls which give 
advantage to people, businessmen, who are 
alert; I do not say they are dishonest; they 
are alert, and they use the businessmen to 
help them for opportunities which are grow-
ing_ It is only competition that will cleanse 
the economy of this country; it is only 
competition which can give the consumer 
and other goods to the people, which are 
rar more important than a few workers. It 
is the best that is possible in this country. 

I will go further. The conspiracy today 
is between the workers, the communists and 
if ~  ~  the capitalists, against the 
consumer. Between them, they are pulling 
up the prices. 6 million fac:ory workers 
are making the who:e country pay for it. 
They may be in collusion with Birlas. I am 
not sure how many of my friends here have 
not received money from Birlas. The ~  

Govefnment has received very fine treatment. 
For God's sake, put your own house in 
order and see that the Kerala Government 
does not deal with Birlas, before you open 
your mouths again. 

I woul<1 say to bo:h the Congre .. which 
had introduced the system of controls, 

licences and permits, which permit Birlas to 
make money and to my hon. friends here, 
I would say to both, think a little. Do not 
come and just talk in this House and 
destroy the right of the people to employ-
ment and the right of the country to better 
and greater production. When you have 
done that, there is some meaning in a reso-
ution which says that no dishonest man 
shall exist in this country. 
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SHRI S. KANDAPPAN (Mettur): Mr. 
Chairman, Sir, Birlas are honest and hard 
working people. They started and huilt 
their house even before independence, which 
has now grown into an empire. Shri Loho 
Prabhu told us how persuasive they are, 
bow persevering they are in approaching 
even the hearts of the Communists. But, 
unfortunately, a suspicion is created today 
~ the minds of the people of this country 
that they were, after all, not so honest in 
iheir dealings in getting licences. So, it is 
in the interest of clearing their own image 
tIlld also the image of the Government that 
neither Birlas nor the Central Government 
should hesitate to accept the Resolution 
moved by Shri Viswana:ha Menon. 

SHRI J. B. KRIPALANI; If they can 
purchase the Finance Minister, they can also 
purchase the members of the commission; 
do not brother about that. 

SHRI S. KANDAPPAN : Shri Kriplaniji 
is warning us that they may purchase even 
the members of the commission. So, when 
the government appoint the commission 
they should be careful to see that those who 
are vulnerable are not appointed as members 
of the commission. 

111.09 hn. 
[MR. DEPUTY -SPIIAKII:B in the chair 1 
SHRI J. B. KRIPALANJ: You cannot 

get tbem because everyhody has his price. 
Even the ~  have their price. 

SHRI S. KANDAPPAN: I would like 
to place before the House only a few gene-
ral problems that are agitating the minds of 
the hon. Members, as well as the country 
at large. Shri Shantilal Shah, as well as 
some other members, who opposed this 
Resolution have taken shelter under techni-
calities and pleaded that this is not a possi-
ble move. They have also posed the Ques-
tion: what is tbe benefit that we expect 
from the appointment of tbis kind of a com-
mission 1 I would tell them that it would 
at least clear the cobweb that has accumu-
lated in the Ministry which is in charge of 
Company Law Administration and the 
Ministry which is in charge of issuing 
licences. 

After all. even in regard to a perfect 
ystsem, even in regard to a (0) I-proof sys-

tern, when it is confronted with issues of 
this type, when we examine carefully the 
anomalies that have crept into it, then the 
administration would have a better under-
standing ahou: how to improve things in 
their 0\Vn'Ministry. So far as the previous 
inqui riesllre concerned, of course we know 
that nothing has been done against the 
industrialists. Ar,er the inquiry the pro-
perty of not a single industrialist, whether 
it was Sahu·Jains, Dalmias, Mundhras or, 
in fact, any industrialist against whom in-
quiries were instituted, was confiscated, and 
all of a sudden on a fine morning 
they did not become beggars. But 
still an awareness was created in the 
country. I am sure the Government do 
have some information because on the 
basis of those inquiries, they could havCl 
improved their procedural methods to some 
extent. So, at least that kind of benefit 
will accrue. Also, I am sincere in saying 
that if at jill Birlas group behave honestly 
and Government is also very much beyond 
questionable conduct in this matter, deli·· 
nitely, this will help both the Government 
and Birlas group. They need not hesitate to 
come before the House to accept Ihis 
Resolution. 

Sir, unfortunately, the villain of the 
piece is Government itself. That is why 
they are wavering. We have got the hook-
let with us and we have got so much other. 
material that is being circulated everyday to 
us ahout Birlas affair. I do not want to go 
into details; it is within Ihe reach of every 
Member. Even without going into the 
details, if the Central Government conld 
have honestly 'implemented their income-tax 
policy, it would have been impossible for 
Birla or any other big businessman in ihis 
country to huild up in a way they have 
built up today. The Government, ~ 
how or other, for reasons best known to 
themselves, have allowed these monopolies 
to be built up in Ihe country. . Even today 
they are hesitant to come before the House 
to pass the Bill banning the Com,panies 
donations. . 

Sometime back, I remember, when the 
qu::stion of parties getting funds from vari-
ous sources was raised, the bon. Home 
Minisler refused to disclose. ,the various 

accounts of Ihe parties as to how much 
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money they get from which source. Here, 
some Mom bus and even Kripalaniji were 
saying repeatedly that all parties are getting 
money. I would like to say here categorically 
and I can take pride in saying that my party 
has not approached any businessman, big or 
small or medium, to get funds for the party 
so far. I hope, we will persist in that and 
we will succeed in that. 

~  HON, MEMBER: What about 
film stars ? 

SHRI S. KANDAPPAN: Even film stars. 
We entirely make our collections from pub-
lic donations, from ordinary small people 
in the country. Ours is a very open account. 
Like that, if all parties could carry on their 
political quest in the country, it will defi-
nitely boost up the morale of politicians in 
the country and it will improve things in a 
way which will be conducive for democratic 
functioning.of the country, 

There is a proverb in Tamil saying. 

"Palukkum Kaval, Poonaikkum tbozban." 
It means, a friend to a cal, at the same 

time, watching over the milk in a bowl. So, 
the friend of a cat cannot be relied upon to 
watch over the the bowl of milk. That is 
what is happening with this Government. 
They are friend of the big business and, at 
the same time, they say that they 
are trying to protect the economy and the 
interest of the . people in the country. It is 
an impossible thing. 

Before the Elections, I remember, on 
the eve of 1967 Elections, oUf late lamented 
Anna issued a poster in which a catching 
phrase was printed saying, "Tata-Birla 
Koottali, Pallalikki Pahaiyafi", that is, the. 
partners of Tatas and Birlas are bound to 
be anti-public, antiproletaria t and anti-
toilers, 

That is what is happening to this 
Government. So, at least now, in this 
affair; Government should come forward to 
clear their image and should try to convince 
us and the country at large that they arc 
very honest in their aflpreach. I hope they 
will do that. 

Also, the Monopolies and Restrictive 
Trade Practicd BiU is pendins before the 

House for a long time. I hope before the 
end of the session, the Government win 
come forward to accept the Dill. 

Another very serious matter that I would 
like to deal with is that many charges were 
made here that even the Kerala Government 
invited Birlas. I would rather like 10 be 
very candid and say, if Birlas or Tatas Or 
for that matter any private business people 
in this country would be prepared, or would 
manage a licence from the Central Govern-
ment, to say that they will come to set up an 
industry in Tamil Nadu, we will welcome it. 
There is no other go for us. What has 
the Go,ernment done from 1947 onwards to 
encourage new entrepreneurs in this country 
to come into the f.eld? From the very 
beginning we have decided that we are going 
to live with a mixed economy. Then what 
has the Government done, apart from those 
75 big families that have grown up in this 
country, to encourage risk-taking entre-
preneurs, small and medium entrepreneurs, 
to set up industries? By their Licensing 
policy, they are not only discouraging new 
entrepreneurs in the industrial field but are. 
also discouraging the State sectors. I 
mean not only tbe Central sector but also 
the state sector; even in the States we have 
our industrial corporations. Even when. 
the industrial corporations owned by tbe 
respective States apply for licences, the 
Government do not favour them, they do 
not clear them. It is very difficult to get a 
liaison officer here and compete with some 
of the big business houses who have got 
liaison people and manage the licences. 
This being the policy, tbe Government is 
really the creator of monopoly in this 
country. I do not blame the people, the 
big business people when they exploit the 
situation. It is for the Government to 
consider these aspects and see that things 
improve at least from now onwards. 

SHRI J. B. KRIPALANI: May I 
suggest that the Commission that is to be 
appointed should consist of only DMK 
people, because they have not taken any 
money from any capitalists? 

, SHRI S. KANDAPPAN: welcome 
the sUBBestion. I will be the happiest_ 
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SHRI S. M. BANERJEE: Acharya 
Kripalaoi should be made the Chairman or 
that Commission. 
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SHRI H. N. MUKERJEE (Calcutta 
North-East): The House should be 
grateful to the mover of this resolution for 
having given us this opportunity, and it was 
beart-warmill3 to listen to Shri Randhir 
Singh and Shri Nahata who represented, I 
hope, something of the conscience of the 
Coll3fCss Party which is a vanishing quantity 
and which to a certain extent must persist 
in the country. It is an old story-the 

.. ~ of the Birlas over public life, 

and even Gandhiji has gone on record tbat 
the money received by the Congr.s in pre-
Independence days from the Birlas' consti-
tuted "a silent debt." He said that in con-
versation with Louis Fischer, which is re-
corded in Louis Fischer's 'Life of Gandhi'. 
These people like the Birlas never do a thid 
without consideration of quid pro quo, and 
even in the days of Gandhiji a silent debt 
was there. That debt is being repaid by not 
making over the Birla Houses in order that 
it may be converted into a national memo-
rial. Soon after Independence thell' came 
out two volumes of a book called 'Mystery 
of Birla House' which exposed such material 
that the Birlas bought up all the books and 
prevented its distribution in other way. 

There is DO country in the world whell' 
such allegations could pass muster, and the 
allegations involved every time the members 
of the Government and high officials of the 
Government of India. Nothill3 was done 
about those allegations, and people who were 
accused are going about even now with im-
punity. Sir, after that, the Hazari report 
is there. The Monopolies report is there. 
Mr. Chandrashekhar has present his 
memoranda before Parliament alid before the 
country. Mr. Madhu Limaye has said 80 
many things in the House which have never 
been properly answered. A magazine like 
Blitz has printed photostatic materials which 
have never been contested as far as 
Governmental agencies are concerned. Thia 
is the kind of thing which nO COuntry would 
tolerate, but because we happen to be in a 
mess where we wallow, we have to suffer 
this kind of indignity. The mix-up of the 
Birias-about whose misdeeds every day the 
question-hour produces evidence, into which 
I have no time to gO,-with the Jeadi113 
luminaries of the Government is something 
of a scandal which has not to be answered 
as far as public opinion is concerned. 
What Shri Morarji Desai has been doing in 
his own name and in the benami of his SOn 
and daughter-in-law, and Heaven knows, 
who else in his own particular fraternity-
that is common knowledge-nobody has the 
guts, nobody in this Government has got 
the guts to appear before a public tribunal 
of any sort. They have not even the guts 
to prosecute· a paper like Blitz or New 
Age, They have not got that kind of lIuts, 
and yet they function here and they pose 
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lIIInCtimoniously as pious people; but the 
country knows the truth about it. 1 have 
_ time to go into the details about this 
matter. I have no time to speak about those 
unspeakable transactions of Dodsals and 
1!!mDaocnt Magnets and all the rest of it. I 
bate to have to even think of those miserable 
little things. The trouble, the tragedy is this. 
The Minister might think it is a laughing 
proposition; but even the Prime Minister 
appears to try to wash her hands of this 
matter.. We have seen reports in the papers 
of something which is supposed to have 
happened in the Congress party meeting 
~  it was said that Mr. Morarji Desai 

had offered that there might be a reference 
to a tribunal as far as the Birla case and his 
iIWII ~ was concerned, but he was leaving 
it to the Prime Minister. Why is it that the 
Iltime· Minister does not cle3r her own posi-
PQn. ~ Why is it that the Prime Minister of 
t\l\s .. cauntry finds herself in a perdicament 
:where such glaring ugliness which is practis-
~  people who dominate the political scene 
.. I)Ot brought to book ? Where is the 
bime Minister and the Deputy Prime 

~  as far as this Debate is concerned? 
SQ. Private Members' Resolution is a matter 
- ~ you find the conscience of the House 
trying to speak. So many times the Private 
Members' Bills and Resolutions are accepted 
ill principle by the Government even though 
about 20 people listened to the Debate. That 
&4.QIlly because there is a peculiar sanctity 
~~  to Private Members' Resolution. 

'fhe Prime Minister and the Deputy 
·Prime Minister knew very well that this was 
11 matter which affected them, their reputa-
tion, their standing in the country, and they 
are as we debate it, nowhere In Ibe picture. 
~  might have gone to watch tbe debris in 
Faridabad; I would not gloat over what 
lIappened; they might have some preoccupa-
tions but they should have some respect for 
'Parliament. Tbey should not have left 
'Mr. Fakruddin Ali Ahmed alone to mind the 
·baby when he knows very well the kind of 
difficulty which it is. 

Tberefore, Sir, here in this Hous. we 
have had a Debate where, on the other side ... 

MR. DEPUTY-SPEAKER: We started a 
little early. You may take one or two 
miIIutes more. 

SHRI H. N. ·MUKERJEE : Here, in thla 
House, we have had speeches ... 

MR.. DEPUTY-SPEAKER: Or, would 
you like to continue On the next day? 

AN HON. MEMBER: He would not be 
here on the 9th. 

SHRI H. N. MUKERJEE : I would like to 
finish today. I would not take more time 
than what I am entitled to. 

Here in this House we have listened to a 
Debate where the Congress Member,Mr. 
Shantilal Shah-who always makes me think 
as if there must be some vestige of Gandhism 
in his composition-attempted a pseudolegll, 
sophisticated argument and said nothing very 
much would happen. Mr. Lobo Prabhu 
came forward to say again that the private 
sector, competition and the personal enter-
prige are the biggest things in life and so Gn 
and so forth. We are not concerned with 
that. But we are concerned with the decen-
cies of public life, we are concerned with the 
development of monopoly power in our 
col!ntry where economics dominates political 
life to an extent which is causing havoc. 
We are concerned with a !\Ioral 
gesture which is being asked for repeatedly 
in both Houses of Parliament. We are 
concerned with a kind oC Commis-
sion oC Inquiry - call it whatever you lib. 
Government can explain its position. In 
principle let them accept this Re90lution aDd 
later lay down the methodology for action. We 
want something to be done which will bri!Ja 
about a change in the atmosphere and ·clear 
the cobwebs. Here are the Birlas who havo 
got so many people in their pocket. and over 
and above they seem to have got the Govefn-
ment in their pocket. Here are the ·Biflas 
who are described by the Prime Minister·.as 
family friends or may be it is the other way 
about. Here is a position which this ';"untry 
cannot tolerate in all honour. If we· have 
any respect for honour, decency in public 
life or morality, we should . do something 
about it. This Government should coine 
forward and not merely leave to departmen-
tal processes of inquiry which are utterly sus-
pcCt in the eyes of the people and the 
Parliament. We cannot leave this matter 
to the Finance Minister or his official advi-
sers. We want proper adjudication. The 
Birlas in their own interest should come 
forward to offer themselves for examination. 
That is why here is a Resolutinn · ~ if 
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the Government has any conscience Teft, let" 
them accept in principle and then lay down 
thc methodology for action. 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam): I am on my legs. I will 
continue next time. 

MR. DEPUTY-SPEAKER: You may 
say one word. 

SHRI TENNETI VISWANATHAM : 
Mr. Deputy-speaker, Sir, I am very happy 
that we are given an opportunity .•• 

MR. DEPUTY-SPEAKER: The hon. 
Member may resume his speech nen time. 
We will now take up the half· an-hour Dis-
cussion. 

HALF-AN· HOUR DISCUSSION 
BEOOGNlTION OF PAST GOVERNMENT 

SIIiRVICE OF DISPLACED 
PERSONS 

J6.33 hn. 
[SmII R. D. BIUNDABB in lhe Choir] 

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar) : Mr Chainnan, Sir, the other 
day on the 18th of this month, I mentioned 

certain specific grievances of the displaced 
Government servants in the matter of their 
pensionary benefits SO that their services 
which they rendered in Pakistan might be 
considered for the benefits of pension. Pecu-
liarly. the hon. Minister the othcr day simply 
said that there is no such scheme for admit-
ting pensions of displaced Government ser-
vants belonging to the formerly undi vided 
Province of Bengal who opted for service in 
Pakistan and who migrated to India on or 
after 15t1t. August 1947. I cannot help my-
self unless I make certain other references .•• 

WTo ~ ~ ~~~  
~ ~  ~  if ~ lJlfli 'Ii'rof 
~  I - -

18.34 hn. 
MR. CHAIRMAN: The bell is being 

rung. 

Since there is no (]IIorum, the House 
~ adjourned till II A.M. on Monday. 

28th April 1969. 

The £Ok Sabha then adjourned till 
efeven of the clock on Mondtzy, April 28, 
1969/ Vaisokha 8, 1891 (Saka.) 


